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SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 6254/2012

(Arising out of inmpugned final judgnent and order dated 04/05/2012
in CRLA No. 759/1982 passed by the High Court O Judicature at

Al | ahabad)

JAGADAVBA PRASAD Petitioner(
VERSUS

STATE OF U. P. Respondent (

(Wth appln.(s) for bail and bringing on record additional
docunents and exenption fromfiling OT. and O fice report)

(For Final Disposal)

W TH SLP(Crl) No. 7568/2012

(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
bail and Ofice Report)

Dat e: 24/03/2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MRS. JUSTI CE R BANUMVATHI
HON BLE MR JUSTI CE AM TAVA ROY
For Petitioner(s) J.C. Cupta, Sr. Adv.
Anurag Tomar, Adv.
Anur ag Ki shor e, Adv.

Rameshwar Prasad Goyal , Adv.

For Respondent (s) Gaur av Bhati a, AAG

Adar sh Upadhyay, Adv.

ss 5 555

UPON hearing the counsel the Court made the follow ng

ORDER
Hear d.
M. J.C Qupt a, | ear ned seni or counsel appeari ng for
petitioners, prays for and is granted four weeks' tinme to file

certain additional documents including depositions which have not
been fil ed.

Signature Not Verified

Digitally signed by Post for heari ng after ensui ng sumrer vacation

on a

Mahabi r Si ngh
Dat e: 2015.03. 24

17: 25: 48
Reason:

non- m scel | aneous day.
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